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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

CP 36/98 in OA No.2492/94

New DeIh i . this the hi- day of ;fi3atdi ^1999

HON'BLE SHRI T.N. BHAT, MEMBER (J)

HON'BLE SHRI S.P.BISWAS, MEMBER (A)

Anita Panwar w/o Sh. S.S. Panwar
Shash i Sa i n i w/o Sh . Jag Mohan Sa.ini
Adarsh Narang w/o Pawan Narang
Charanjeet Kaur w/o Mahinderpal Singh
Shashi Kaushik w/o Dr. Suresh Kaushik
Reeta Bajaj w/o J.K. Bajaj
Renu Jhamb w/o B.M. Jhamb
Vijay Kapoor w/o K.G. Kapoor
Manju Sapta w/o R.K. Sapra
Shi la Patial w/o D.S. Pat ial
Lal ita Rani w/o Apinder Singh,
Sneh Khurana w/o V.K. Khurana'
Praveen Bedi w/o Dinesh Bedi
Preeti Rawat w/o N.S.Rawat
Sunita Mal ik w/o Ashwani Mal ik
Bhupinder Kaur w/o Dr. Barshana
Alka Ma I hotra w/o Sudhir Ma I hotra
Krishna Chaubey w/o Dr. G.K. Chaubey
Nee I am Chugh d/o R.N. Chugh
Poonam Rhode w/o Raman Rhode
Kiran Taneja w/o R.L. Taneja
Jasbir Kaur w/o Kashmira Singh
Dheeraj Panjwani w/o Subhash Panjwani
Rajni Chaudhry w/o Rajesh Chaudhry
Geeta Bohra w/o R.K. Bohra
Vinod Kathuria w/o Rakesh Kathuria
Ratna Bhattacharya w/o U.Bhattacharya
Anupa Bhat ia w/o P.K. Bhatia
Achia Syal w/o B.K. SyaI
Veena Gupta w/o B.K. Gupta

pet i tioners are employed as Publ ic

of D^lh n®® i" School Health Scheme of N.C T
N C ? Af Services, GovtN C.T. of Delhi . Address for
c/o Shri Sant Lai , Advocate,
Nagar. Delhi - 110 056).

of

service of notices
C-21(B) New Multan
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(By Advocate: Shri Sant Lai )
.  . .AppI i cants

Versus

Shri Ramesh Chandra,
Secretary (Medical )
Govt . of N.C.T. of Delhi
5, Sham Nath Marg, DeIh
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Jeewan Jha
Director of .Heal th Services

3. Shri K.V. Saxena.
Secretary (Health)
Govt . of India.

Ni'rm:n'Bha°Ln"Ni;;
,  • • •"®spondents

Ch:ndn:"'^:3ponL"^,' no'
^-B-D_g_R

'  "—~ ' ̂—Bhat, Member ( ') •

"■"he appl icants had fi led an n/\
2492/94 in this T DA. be i ng OAinis Tribunal whi>-H''h was disposed nf k
judgement/order datedGated 15. l0. i9gg tk
claiming their ^ appl icants wereD  Placement in the o
1640-2900/- at nat par wi th Publ ic Heal th Nurses-C-(Te h
non-ministerial n. ®® D (Technicaf )"  ̂ ^®^®'nafter referred to as PAN i°ther organisat ions mn ^vorK.ng

more part icularly Delhi MConporat ion and n.dmc ® ^ , Mun,c,pa,
<=°vernn,an, np3p,,p,^ Cen.na,

pa. scale , c 'Cants had been placedpa. scale of Rp, ,400-2600/. tn

:ii

At the time of the f i r,=. i u
° - -e nespondents had stated that p e " ̂

the Central r viousIy sanctioncentral Government was
-n this matter but that '

—asccpetent to tahe f -
further admitted that th r ^ ■ M «sthat the Govt . of N C T
earl ier recommended the case of the °

the pay scales at o ^ ®PPMcants for gnant®  par With other PHNs.

'®^nned counsel for th^' by thethe respondents in ik .
disposed of with e d- ^wiin a direct ion to th«the respondents to take a

:iy ■
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V
final decision in this regard within six months from

he

date of receipt of the judgement . The appI icants were

further given l iberty to agitate their grievance, if any,

which might st i l l subsist, by fi l ing a proper origir<ai

proceedings in accordance with law. I t appears that a

decision was not taken by the respondents within the

stipulated ti me and the appi icants have, therefore, bean

compel led to fi le this contempt petition.

4. After fi l ing of this contempt petition the

respondents have taken a decision rejecting the claim of

the appl icants and the respondents have fi led a compI.ance

affidavit sworn by Shri Ramesh Chandra. Secretary (Health)

Govt. of N.C.T. of DeIhi , who has also been appearing ;n

person in pursuance to our direct ions.

5. Learned counsel for the appl icants has

strenuously urged before us that the judgement has not

been implemented in letter and spirit, as i t was given to

understand by the counsel for the respondents at the time

of final hearing of the OA that the rel ief claimed by the

appl icants would be granted to them and that the Govt. of

NOT of Delhi would need some t ime to take a decision.

According to the learned counsel a decision rejecting the

claim of the appl icants was not at al l envisaged in the

judgement of the Tribunal . In reply, the learned counsel

for the respondents has taken us through the con tents of

the judgement , more part icularly the operative part, and

has argued that the Tribunal had given the respondents the

opt ion to either accept the claim or to reject i t and that

in the latter case the appl icants were given th-e

opportuni ty to fi le a fresh O.A. According to the learned
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counsel for the respondents this contempt petition

not l ie. She further argued that the Secretary (Heal th)

has expressed regrets for the delay in taking the final

decision and has apologized to the court.

6. After careful ly considering the rival

contentiohs made at the bar we are of the view that tnere

has been substant ial compl iance wi th the judgement of the

Tribunal though there has admittedly been some delay. The

J udgemen t itself gives l iberty to the appl i can ts to

re-agitate the matter if the decision of the Govt . of NCT

of Delhi goes against them. Therefore, in our considered

view fi l ing of a fresh OA would be the most appropriate

remedy avai lable to the appl icants.

hi

7. However, since there has admittedluy been

some delay on the part of the respondents to take a

decision in the matter which, we are told has st i l l not

been conveyed to the appl icants, we find this to be a fit

case for awarding costs. We accordingly award Rs. 100C/-

as costs to the appI icant which shaI I be paid b> the

respondents within two months from today.

8. Wi th this order the CP is disposed of the

proceedings are dropped and the not ices are discharged.

Lwi
(S^P^^ai-s-W€rsi-
l^ember (A)

(T.N.Bhat)
Member (J)
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